i . 3 S o geaiosn it o gl SR g

: e PP I22 87 & .
-
Ee‘,;:f Dgtr‘:i;f Order with Signature
4 ys.2 (7,/ 4%/ (rentcy Ars Zirce S-ces
WZ//% 243 T SOV Liass'sg <5 >CFcleplepl
by MY 52 Lertrogd? Gpness Sov F Spnlivne/
/u%
//u/@‘/,\/
7|26=3-9¢ Heard Sri K.P,Misra for the applicant and Mr.C.Rath,

for the Respondents.The relief that the applicant has
prayed for is to qugsh the order of transfer dated 13.3.89,

~ e (& Laavn »
From eme of the'Counter of Respondent Nos.l and 2 it
appears that the said order has been cancelled on 31, 3.89
under order No,134/1/ADM/DE.Since the order of transfer has
been cancelled,the application has become infructuous

and is disposed of accordingly. K
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